
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH 

AT CHENNAI 

 

OA No 99 OF  2023  
     

IN THE MATTER OF:  

Dr. M. SAKAR RAO                       

          ……. Applicant 

Vs 

 
THE CHIEF SECRETARY, GOVT OF ANDHRA PRADESH & OTHERS 
 
          …. Respondents 

 

REPORT FILED BY THE COLLECTOR 5th RESPONDENT  
 

 

DATE- 11.07.2 024  

 
 
 
 
 
 
 
 
 
 

 

 

M/s MADHURI DONTI REDDY 
ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH 

A.P. POLLUTION CONTROL BOARD 

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai – 600 094. 

Mobile: 98407 98460 / 63831 21322,  
Email: reddymadhuri09@gmail.com 
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Item No.9:-          
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No. 99 of 2023 (SZ)  

 
[Earlier O.A. No.311 of 2023 (PB)] 

 
IN THE MATTER OF 
 
 
Dr. M. Sankar Rao. 

…Applicant(s) 
With 

 
 

The Chief Secretary to Govt. of Andhra Pradesh 
Andhra Pradesh and Ors. 

         ...Respondent(s) 
 
 

Date of hearing: 29.04.2024. 
 
  

      

 

CORAM:      
 
 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 

 

 

For Applicant(s):  None. 

 
 

For Respondent(s):           Mrs. Madhuri Donti Reddy for R1 to R4.  
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ORDER 

 
 

1. Today, there is no representation for the applicant.  

 

2. The report dated 25.04.2024 of the Andhra Pradesh Pollution 

Control Board (APPCB) is filed along with the annexure.  One of 

the annexures is the letter dated 20.04.2024 from the District 

Collector of Visakhapatnam District to the Municipal 

Commissioner, Greater Visakhapatnam Municipal Corporation.  

The letter specifically mentions that in most of the cases, the 

proponents had commenced the construction in the CRZ area 

without obtaining CRZ clearance.  The District Level Committee, 

which was constituted on 05.05.2023 by the District Collector, 

recommended to address a letter to all the line departments with 

a direction to ensure that all the projects in the CRZ area shall 

obtain prior approvals from Andhra Pradesh Coastal Zone 

Management Authority (APCZMA).   

 

3. To be noted is that the District Collector is the Chairman of 

district-level CZMA and having found that many of the 

proponents have constructed in violation of the CRZ Regulations, 

independent of the committee constituted, ought to have taken 

immediate action.  The act of the District Collector appears to be 

shirking his/her responsibility, as a district level Chairman of the 

CZMA.   

 

 

 

 

4

4



 

Page 3 of 3 
 

4. Let the District Collector – Visakhapatnam District file a report as 

to the action taken against the violators who had commenced the 

construction without obtaining appropriate approvals and 

clearance.  

 

5. For filing the report, post the report on 11.07.2024. 

 
 

 
Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
 

Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.99/2023(SZ)  
29th April, 2024. Mn. 
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